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BE: STATEMENT BY THE DEFENCE 
MINISTER 

Mr. Speaker: Is there any state-
ment going to be made by t ~ De-
t1mc .. Minister? (lnteTTUption). 

SMI Sarendranath Dwivedy (Ken-
drapara): We would like to know 
whether there is going to· be any 
"tatement. 

Mr. Speaker: That i. what I' nsked; 
1 will find out. 

12.61 b".. 

PAPERS LAID ON THE TABLE 

ORDER 01' DELIMITlTION COMMlSBlON 

Tbe Depaty MiIllster In the MIni .... 
try 01 Law (Sbrl laganatha Rao): 
I beg to lay on the Table a copy of 
Order No. 19 of the Delimitation Com-
mission determining the parliamen-
tary and assembly constituencies in 
the Union 'I'erritory of Himachal 
Pradesh, published in Notification 
No. S.O. 2498 dated the 9th A"gust, 
1965, a. corrected by S.O. 2609 dated 
the 17th August, 1965 under sub-sec-
tion (3) of section lOot the Delimita_ 
tion Commission Act, 1962. [Placed 
in Librarv. See No. LT-4766/65J. 

1 ~ hra. 

MESSAGE FROM RA.JYA SABHA 

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha:-

I am direct.ld to inform the Lok 
Snbha that the Representation at 
the People (Second Amendment) 
Bill, 1964, which was passed by the 
Lok Sabha at Its silting held on the 
27th November, 1964, has been pass-
"d by the Rajya Sabha at its sitting 
beld on the 2nd September, 1965, 
with the following amendmenta:-

Enactin" Formula 

1. That at page I, line I, for the 
word "Fifteenth" the word' "Six-
ttoenth" be substituted. 
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Bonus Bill 

Claus. I 

2. That at page I, line 4, lor the 
figure "1964" the figure "1965" be 
substituted. 

I am, therefore, to return herewith 
the said Bill In accordance with the 
provisions of rule 128 Of the Rules of 
Procedure and Conduct of Busin_ 
in the Rajya Sabha with the request 
that the concurrence of the Lok Sabha 
to the said amendments be communi-
cated to this House. 

lUll brs, 

REPRESENTATION OF THE PEO-
PLE (SECOND AMENDMENT) BILL 

Secretary: Sir, I lay on the Table 
ot the House the Representation ot 
the People (Second Amendment) Bill, 
1965 which has ·been returned by 
Rajya Sabha with amendmcnlo. 

12.02 hra. 

STATUTORY RESOLUTION B&: 
PAYMENT OF BONUS ORDI-
NANCE AND PAYMENT OF 
BONUS BILL 

Mr. Speaker: The House will noW 
resume further discussion of the fol-
lowing resolution moved by Shrl M. R. 
Masani on the 6th September, 1960, 
namely:-

"This House disapproves of the 
Payment of Bonus Ordinance, 
1965 (Ordinance No. 3 of 1985) 
promulgated by the President on 
the 29th May, 1960." 

and IlIo the further consid ... atlOll 01. 
the following motion moved by Shrl 
D. Sanjivayya on the Bib September, 
1965, namely:-

'That the Bill to provide tor the 
payment of bonus to peroons em-
plOYed In certain establishment. 
and for matter. connected there-
with, be taken Into conslderat!OII." 

AD boa. 11 __ : How much time, 

Sir? 




